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move for leave to introduce a      Bill lUiUier 
to amend the Constitution    of 

The question was put and the 'motion  
was adopted, 

SHRI MAHESHWAR SINGH:   Sir, I 
introduce the Bill. 

THE  BIHAR FLOOD CONTROL 
AUTHORITY   BILL,   1992 

The question was put and the motion 
was adopted. 

 

THE BACKWARD    AREAS    DEVE-
LOPMENT AUTHORITY BILL, 1992 

The question was put and the 
motion was adopted. 

 
THE GIRL CHILD    (COMPULSORY 
EDUCATION AND WELFARE BILL, 

1993 

THE ROZI,   ROM       KAPDA     AUR 
MAKAN     (CITIZENS'      WELFARE 

BILL, 1991—Contd. 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY); We will continue now with the 
discusion on the Rozi, Rati, Kaprdda Aur 
Mohan (Citizens' Welfare) Bill, 1991. Mr. 
Sarada Mohanty to continue his speech. 

SHRI PRAKASH YASHWANT AM-
BEDKAR (Nominated): Sir, before Mr. 
Mohanty starts speaking, I would iike to raise 
one point. We learn that the reply is going to 
be given by the Welfare Minister. 

Sir, if you see the Bill, you will notice that 
its concern is about rdzi, roti, kapda ur makan 
"Rozi", I understand, is employment which is 
the subject matter of the Ministry of Labour. 
"Roti" is a subject which comes under the 
public distribution system. Formerly, it was 
the Ministry of Civil Supplies and now, a new 
nomencla- 

 

 

 

 
"lite question was put and the 

rection was adopted. 



 

[Shri Prakash Yashwant Ambedkarj lure has 
been given. Kapda" comes under the Ministry 
of Textiles. Finally, "Makan" comes under the 
Ministry of Urban Development. But now all 
these subjects come under the Ministry of 
Welfare, that is, subjects which are not dealt 
with by the Ministry of Welfare. 1 would like 
to know how the -Minister of Welfare is going 
to reply. My point is whether all these 
Ministries have been subjected to the overall 
supervision of the Ministry of Welfare and  I 
think the House should know about if before 
you proceed with the discussion on this Bill.     
I want your ruling. 

 

THE    .VICE-CHAIRMAN (SHRI 
M. A.. BABY):  You please take 
seat. 

The honourable Member has raised a 
pertinent point and I appreciate the point 
raised by him. It is a,fact that the subjects 
mentioned come under many Ministries. But, 
at the same time, I would like to draw the 
attention ot the honourable Member to the title 
of the Bill circulated which is "The Rozi, Rett, 
Kajida Aur Makan (Citizens' Welfare) Bill, 
1991. This is the title of the Bill circulated. 
Therefore, while I apprecaite the point raised 
by the honourable Member, I would like to. 

say that technically it comes under the 
WeifaSe Ministry as the nomenclature States. 
Therefore, the Welfare Minister may be 
permitted to reply and he is within his rights to 
reply to the discussion. At the same time, the 
reply is from the Minister who is representing 
the Cabinet. It is the joint responsibility of the 
Cabinet which should be considered. 

Taking all these aspects into account, I 
overrule the point raised by the honourable 
Member. Now, Mr. Mohanty to continue his 
speech. 

*SHRI SABADA MOHANTY (Orissa): 
Mr. Vice-Chiraman Sir, I am thankful to you 
for allowing'me to continue my speech from 
where I left last time on the Rozi, Rati, Kapda 
our Makan (Citizens' Welfare) Bill, 1991. 

Sir, the steep rise in prices of all the 
essential commodities has made the life of the 
poor people miserable. As there is no .ppoper 
employment opportunity in rural areas the 
people are migrating to cities in search of 
jobs. They are able to earn soms money by 
working as rickshaw-pullers or as salesmen in 
tea-stalls Pan shops etc. in the cities. As there 
is acute housing problem in urban areas these 
people are living a wretched life in slums 
and,on .pavements. They are living in the 
slum areas in the most unhygienic condition. 
We come across these slums located by the 
side of the rail lines when we visit big cities 
like Delhi, Bombay, Calcutta and Madras. We 
can notice how ihe stray dogs, pigs and 
mosquitoes add to the unhygienic condition in 
the jhuggies. As they do not have perma-ment 
residence in the cities they are deprived of the 
facility of ration card. The government 
employees get dearness allowance from time 
to time, but the daily wages of the labourers 
do not increase at all. The labourers are not 
organised. They are forced to remain content 
with whatever they get. As they don't have 
ration card they are deprived of the benefit of 
buying rice, wheat, sugar, edible oil at a cheap 
rate. It is also difficult for them to admit their 
children in schools. As a result, their children 
are easily misguided and indulge in anti-social 
activities or take to begging as a profession in 
Bus Stands and Railway Stations. 

Mr. Vice-Chabroan Sir, these unfortunate 
citizens of our society do not have any desire 
of living.in luxurious houses.   They just 
want a roof   over 

♦English translation of the original speech 
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their head, employment and the basic needs 
of life like health and education for their 
families. 

It is the duty of the government to save the 
life of the 70 per cent Of the people from 
starvation. We should not exclusively think 
of the Welfare of a small number of people 
who are rich and established in society. 
.They should also get equal benefit. It.is 
necessary for the government .to. -secure the 
interest of the majority.' 

Before concluding I would1 like to refer to 
the question raised by my friend Shri Bspu 
Kaldate during Question Hour today. The 
question was about the problems concerning 
the street children in the metropolitan cities 
of our country. In my opinion these children 
should not be called 'awara". They ere the 
most. unfortunate children of our society. 
Right from their birth they Wave been un-
dergoing the asony of life. There is nobody to 
look after them. These street children can 
easily be misguided into indulging in anti-
social activities like stealing others' 
properties. It is the duty of the government to 
provide maximum social security to the greet  
children. Children are the future of our 
country. If we do not look after the children 
by providing health, education and' social 
..security then the future of India will be 
doom ed. 

Mr. Vice-Chairman Sir, I once again 
support the bill brought forward   by my 
friend Shri Pachouri. 

Thank you. 
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THE VICE-CHAIRMAN  (SHRI Mt. A. BABY): 

Pliase concludfe. 
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THE VICE-CHAIRMAN (SHRI   M. A. 
BABY): Please conclude. 
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*SHRI J. S. RAJU (Tamil Nadu): Mr. Vice-
Chiarman, Sir, I rise to support the Rozi, Roti 
Kapda aur Makka-an Bill on. behalf of 
D.M.K., the party I am wedded to. I am happy 
that en hon'ble Member of ttie ruling party, 
Shri Suresh Pachouri has brought in this Bill. 
By bringing this Bill for consideration, he has 
made a tacit admission that a vast majority of 
people in the country live in misery without 
employment, food, cloth and shelter. I 
congratulate him for this courage. This Bill 
speaks volumes about the failure of the 
Government to provide even the basic 
necessities of life to people during the last 45 
years after independence. About 53 per cent 
people live below the poverty line in India. 
This is because most of them are either 
unemployed or undfer-employed. They do not 
get work all through the year; They find it 
impossible to make both ends meet. Their 
hope is sinking each day. 

I do agree thati we have made some 
progress in the field of agriculture. We have 
also been able to succeed in bringing about 
some industrialisation. But unfortunately 
poverty also grew side by side. That is why 
we have 53 per cent people living below the 
poverty tine. Yet alarming is the fact that 
because of the new economic policies pursued 
by the   government,      over 

*English translation of the original spstith 
delivered in TamiL 

two crore twenty five lakh     people would be 
pushed! below the poverty-line in two years 
hence. Let us   ask ourselves. When will     these   
people taste the fruit of freedom? What does' 
independence mean to them even today? They 
blame their fate and lead a wretched life because 
most of them are illiterate and a good number     
of them are superstitious. So they passively 
endure the onslaught of misguig-ed planning    
and maladministration. Had it been any other 
country, people would have taken   to the streets. 
They would have revolted and installed their 
own Government to improve their lot. But since 
illiteracy and sup*-erstition have a field day in 
our country Hie Governments  have survived. 
Sir, even our former President Shri Venkatraman 
had referred to the acute unemployment     
problem in      the country many a time. He said, 
if the problem of unemployment is 10 per cent in 
the western countries it is as high as 90 per cent 
in   our country. This has frustrated the youth. 
Thejr do not find1 any way of hope in a gloomy 
situation in the grip of ennui. Here I am 
reminded1 of an incident that took place during 
the time     of Mrs. Indira Gandhi.   An 
unemployed. youth wrote a letter to the then 
Prime Minister Mrs. Indira Gandhi, wherein he     
said,     "I     am unemployed and     hold    ar M     
Com      degree. I   have aged parents to look 
after and a   sister to marry off. I am gnawed by   
poverty day in and1 day out.     I have the 
physique to loot banks    or commit a theft in a 
train to save my family. But IS refrain from 
doing so because it is immoral and I know for 
cerisain that Iwill be repudiated   by the society.   
So, I request you     to kindly help me get a job." 
This    is what the youth had to say in 1970. 1 
don't know whether Mrs. Gandhi replied to it.   I 
know tiie difficulty   is providing employment in 
this   way. But I have a genuine question. Today 
we are in 1992.   What have the Government 
done for the youth on whose shoulder the future 
of India rests? I am sorry to say that the 
Government have" created only a sick 
generation. 
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I can peel off from my memory the words 
of former President Mr. Ven-katraman that 
echoed in the Central Hall in his last Address 
to Parliament. He said that democracy would 
not be complete without the participation of 
the youth of the country. But he failed1 to 
realise how it is possible for the youth with 
agonising mind to involve themselves in 
nation buildng. At least the new President 
should realise the gravity of the situation and 
do something concrete to solve the problem of 
tmemployment. According to 1984 census 3 
crore 70 lakh people were registered with the 
Employment Exchanges throughout the coun-
try. Educated unemployed youth who have not 
registered their names will be around1 1 crore. 
Agricultural labourers and other workers who 
do not get enough work can be put at 5 crores. 
So in all, about 10 crores of people are 
unemployed in the country. This has led to a 
pathetic situation of child labour. There are 
some avenues where children are preferred be-
cause of the cheap labour. Since parents are 
unempoyed, unable to earn anything, they 
send their children to work. In 1988 over 2 
crore children were employed in various 
hazardous industries. And today, in just four 
years, another 2 crore children have joined 
these industries swelling the strength to 4 
crores. One has to see to believe the pathetic 
conditions in which they work to earn bread 
for their families. On the one hand we have 
the most fortunate children who go to public 
schools in luxury cars. On the other hand we 
have the most unfortunate children with 
emaciated look and1 unsunken eyes whose 
hope Of future melts away as they sweat out in 
the industries. Sir, with a sense of paralysing 
calamity I say, that these children, the future 
of India go through harrowing experience each 
day at work. I ask the Govemanenl Is it the 
result of your free education. Who will go to 
school with empty stomach. In blanket 
ipatongifcittsttiee alone there are 3 lakh 
children.    In 

the match industries in Sivakiasi in Tamil 
Nadu, of the total labourers. 15 per cent are 
children. Each day while sending their 
children to work, the parents shed tears and 
curse their fate and the society. 

This apart, the decisions of the 
Government in the recent past have 
raised serious doubts (about the bonafi- 
des of the Government regarding gen 
eration of employment opportunities. 
There is a fear of lakhs of employees 
loosing their job as a result of the 
new economic policies of the Govern 
ment. I wish to recall the election 
promise made by the Congress during 
the last general election. The Congress 
Party vowed1 to generate 1 crore job 
opportunities each year if voted to 
power. But as usual, this promise has 
been given la clean burial. A recent 
Government report says that the 
quantum of job opportunities has been 
brought down, first to 60 lakhs and 
then to 30 lakhs. This is how Congress 
keeps its promise. With the so-called 
new economic policy taking off, lakhs 
of employees are likely to be thrown 
out of enemployment. In 98 public 
sector undertakings about 10 
lakh emhployees stand        to 
loose their job. Railway 
is facing 40 per cent cut in establishment. On 
the basis of the Naras-imhan Committee report, 
over 3 lakh employees are likely to be 
retrenched. There has been no recruitment in 
banks for the last six months. About 24000 
employees of National Textile Corporation 
stand to loose their job. A cut of 10 per cent in 
Central Government establishment has also 
been • announced. Even the Gandhian Village 
industries have not been sp&redi With the 
Finance Minister's dispensation of 10 per cent 
cut on the subsidy, around 60,000 workers of 
the Gandhi* an Village industries are on the 
verge. of loosing their job. Butthe Prime 
Minister, the Finance Minister the. Labour 
Minister and the WelfareMi nister are on 
record to have said that no employee will be 
thrown out of job. I fail to understand how 
would eat   the cake     and have    
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too. The Government is unwilling to appoint 
even those who have been selected and' 
cleared medically. A person who was 
selected and found fit by all norms during 
National Front Government is yet to gel, the 
appointment order. It is not a big post like 
Secretary or Joint Secretary to the 
Government. It is after all the post jf a cook 
under the Ministry of Defence. After years of 
waiting he bias become almost wearied. 

Sir, I have a word about the filling of up 
backlog of SC/ST vacancies. The former 
President in his last Address said1 that by 
31st March 1992 all the backlog of vacancies 
reserved for SC/ST would be filled. Now we 
are in August. The hon'ble Welfare Minister 
is here. Few months ago, he admitted iin a 
press Conference that they could not fill the 
backlog as announced. I appreciate his 
frankness. But what does it imply? It is 
crystal clear that you do not have the political 
will to implement it. Or else, you should 
accept that your Government is impotent. 
Then, what on eiarth stopped you from 
implementing it? I don't know what 
explanation the Minister has to offer. 

As regards small and medium, industries, 
the situation is no belter. 3 lakh 40 thousand 3 
hundred small scale units and 20,000 medium 
industrial units have been closed down 
because of the new economic policies. There 
is also a fear of more industrial units being 
closed down soon. This is all because you 
have opened the flood! gates of industries to 
multi-nationails and foreign collaborators. 
With the introduction of new technology, a 
few machines are going to displace lakhs of 
workers. The handloom sector and other 
small tand CotV age Industrie swill suffer the 
worst. I want you to think, what would hap-
pen in the event of the industrialists from 
Japan, France, Germany and England 
establishing industries in India?  Shall we be 
able  to compete 

with them? Do our industries have the 
technology to beat them? What will be the 
fate of our handloom weavers then? An 
hon'ble Member of our House has pleading 
for better deal to them almost every day. I 
don't want to go into it But you should realise 
the kind of harm you inflict upon our people. 
Is this the Socialistic pattern of society 
visualised by Pandit Nehru? When we say 
that you have deviated from Nehru's path of 
socialism and' gone far away from it you 
spring on your feet. 

I remember a private Member's Resolution 
brought by Shri Baby to highlight the 
consequences of the new economic policies. 
Even that did not have the desired effect on 
the Government, for the Government always 
lends a deaf ear to reason. The ruling party is 
all powerful. We can't question it This is wbkt 
happened in Tamil Nadu recently. The 
Tamitoadu Government enacted a legislation 
banning pasting of posters on the wall. I don't 
think such Act could be found* anywhere in 
India, not even in the world. Under the Act no 
poster could be stuck on the walls of Gov-
ernment building. This led to the closure of 
many printing presses throwing 2500 workers 
out of employment. Another 2000 persons 
who were pasting these posters on wall h^v 
lost their livelihood. Yet you will see lot of 
AIADMK land Congress Posters on those 
walls. That, Act. is meant only for the D.M.K. 
and the Communist Party. If Congress severs 
its connection with AIADMK, you won't find 
even the posters of the Prime Minister and1 
Moopanar. This is the situation in Tamilnadu. 

Mr. Vice-Chairman, Sir, black money has 
been steadily growing in our country over the 
years. There is a pkrallel Government of black 
money holders in this country. Right from the 
time of Nehru there were aljtem-pts to unearth 
it. Committees were appointed. But nothing 
happened. The Government comes out with ai 
fantastic scheme of voluntary disdo- 
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[Shri J. S. Raju] sure of black money. I 
ask who is such a big fool to do it? The 
Government itself says that Manmohan 
Singh's scheme of depositing the black 
money with the Nationlal Housing Bank has 
not worked well. But the million dollar 
question is, why you have failed to unearth 
black money. Everyone knows the reason. I 
don't want to go into it now. But the Gov-
ernment would' do well to come out with 
some crash scheme to unearth black money. 

I have a point to make about land ceiling. 
So much htas been talked about Land Ceiling 
Act. But very little has happened. When 
Congress was in power in Tamilnadu, it was 
waxing eloquent about Land Ceiling Act. But 
before bringing the Act the Government 
informed all the ruling party landlords to take 
care of their lands. So, when the Land Ceiling 
Bill dame up for discussion in the Legislative 
Assembly, our late lamented' leader Dr. Anna 
said, "It is not a Land Ceiling Act but Land 
Saving Act." The landlors has registered their 
lands in the names of their relatives, servants 
and pet animlals. Therefore, they continued to 
be feudal overlords. This is the tragedy of this 
country. Even today there are landlords hav-
ing four thousand, five thousand acres of 
land. 

THE VICE-CHAIRMAN (SHRI JA-GESH 
DESAI): Please conclude. You have already 
taken 25 minutes. 

SHRI J. S. RAJU: Mr. Vice-Chlair-man, 
Sir, we seldom make long speeches. Because 
the subject is such, please give me little more 
time. 

Sir, once a friend of mine from Bihar could 
not be seen for more than a month. When I 
saw him next. I asked where he had been? He 
said he had gone to settle the matter concer-
ning lands. Then I asked how much land he 
had. Very quietly he slaid. "I have 1500 acres 
and my wife has 2500 acres." My heart 
missed a beat. This is   our India where 128 
lakh hectares 

of land are lying barren causing crores of 
stomaches 'ache in hunger. Under Land 
Ceiling Act, only 18 lakh hecljares of lands 
were taken andl distributed. This is the 
information supplied by the Rural 
Development Ministry. There is yet another 
fraud being committed in the name of tem-
ples. Temples have lot of fertf lands. It is in 
the hands of very influential people. In our 
self-respect movement, we call these people 
'temple bandicoots', parasites who live by 
betraying the society. Our leaders periar and' 
Anna have spoken a great deal about the 
necessity to retrieve these lands from these 
wealthy people. What happens in these 
temples? Even those who claim to have faith 
in God steal the idols and jewels of God. That 
is why our great poet Bharathi said, "We have 
seen enough as to how the high priest has 
looted the very temple in which he prays". 

Sir, 'Unity' and 'integrity' are the two words 
that rend the air inside and1 outside the House. 
But let me ask, why don't you put it to practice 
by linking Ganga and Cauvery? who stops you 
from doing it? We have been demanding for 
creating Peninsular Water Grid and harnessing 
the water of west flowing rivers in Kerala. You 
have turned a deaf ear because, it will not suit 
your scheme. You have a stock excuse that you 
don't have resources. For all other purposes you 
have money. Even if you don't have, you send 
Mlanmohan Singh on a visit to the World! Bank 
or IMF and he comes with shipment of money. 
But when it comes to link Ganga and Cauvery 
you are a pauper. You fail to understand that 
these schemes, besides providing long term 
benefits, will generate more employ- s ment 
opportunities. Sethusamuthiram project can also 
be undertaken to create employment    
opportuniites. 

THE VICE-CHAIRMAN (SHRI JA-GESH 
DESAI): Please conclude now. Give some 
time for the minister as well. All are waiting 
to listem to him. 
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SHRI J. S. RAJU- Yes, Sir, I am 
concluding. Just a word about Family 
Planning. The figures covered under Family 
Planning Scheme is always distorted. Reality 
is something different. Those involved 
implementing Family Planning Programme 
including doctors give wrong figures being 
unable to bear the pressure -rom the 
Government. People are sent back even 
without doing the necessary operation. This is 
the reason for such explosion of population in 
India. Superstition is yet another reason for 
this population growth. Self-respect 
movement leaders like Periyar, Anna and 
Bharathidasan have spoken about the need to 
control population against he superstitions 
beliefs. 

Sir, I will just say one thing to show how 
schemes can be implemented if the 
Government have the will. During D.M.K. 
regime in Tamilnadu, our leader Dr. 
Kalaingnar launched slum clearance scheme 
under which lakhs of houses were 
constructed and given to the slum dwellers.. 
If you have the will y°u can db. But unfor-
tunately that is lacking. Today, com-monman 
is unable to buy cement and bricks for 
building a small house for him. 

On the planning side also the Government 
have fumbled. Agricultural production has not 
been planned and) systematized to meet the 
requirement of different regions. Production of 
Cbmmercilal Crops have been encouraged to 
benefit the influential traders. Therefore, the 
Government should charge its attitude and 
come out with, a comprehensive policy to 
.provide employment, shelter and ess-/ ential 
commodities to all its citizens. I thank you Mr. 
Vice-Chairmian, Sir, for giving me little more 
time. 

SHRI SOM PAL (Uttar Pradesh): Mr. 
Vice-Chairman, I am on a point of Order. I 
wish to know as to who •would be the 
Minister who would intervene before Mr. 
Pachouri replies to  the discussion  on the 
Bill. 

THE   VICE-CHAIRMAN       (SHRI< 

JAGESH DESAI):  This question was raised 
earlier    also. You    were not there. The   same 
point was raised by Mr. Ambedkar. 

SHRI SOM PAL: I do not know. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): The ruling was given by the Chair 
that the word 'welfare' is there, and that the 
Minister of welfare would reply to it. 
Secondly, there is joint responsibility of the 
Cabinet. Any Minister can reply. This point 
was discussed earlier also. You were not 
there. 

SHRI SOM PAL: Thank you. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Now, Mr. Vidutha-lai Virumbi. Not 
more than five minutes. You always make 
very short speeches. Maintain it today. 

SHRI S. VEDUTHALAI VIRUMBI (Tamil 
Nadu): Mr. Vice-Chairman, Sir, thank you 
very much for giving me this opportunity to 
speak on a very important issue concerning 
the whole nation. 

The Bill seeks to provide the basic 
necessities to the people. Sir, after forty-five 
years o!f our Independence, still we are 
talking about providing food, cloth, shelter 
and employment to our people. We have not 
been affected like Germany or Japan. Japan 
was affected by the Second World War. 
Germany was also affected by the Second 
World War. We have not been affected like 
that. In spite of it, we are still struggling for 
our basic needs. There is a reason, a 
fundamental reason, whioh we must know. 

If you ask whether our industries 
have been developed in the last four 
decades in Our country, the answer 
is 'Yes', but not to the extent it ought 
to have. For example, India is one 
among the noor countries. We say 
that we are a developing country, but 
it is a poor country. When it is a poor 
country,        there is      less   in- 
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[Shri S.  Viduthalai  Virumbi] 

vestment. Less investment means less income. 
Less income means less saving. Less saving 
means less investment. Less investment means 
less output. Again, there will be less income. 
It has become a vicious circle. Unless we 
break this vicious circle, we cannot improve 
things. We have to break this vicious circle. 
We could not. The reasons are: firstly, the 
population explosion. Secondly, failure in the 
implementation of all our five-year Plans. 

DR. YELAMANCH3LI SIVAJI (Andhra 
Pradesh): Sir, there is no Minister available. 
No Minister is available. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Mr Virumbi, just one minute. 

SHRI SANG PRIYA GAUTAM (Uttar 
Pradesh): If at all there is a Minister, where is 
he or she? Not available at all. Not visible at 
all. 

THE VIC&CHAIRMAN (SHRI JAGESH 
DESAI): He has come back. He has been 
sitting since long. Unfortunately, there is 
nobody to relieve kim. 

SHRI S. VIDUTHALAI VIRUMBI: He 
has only gone out to come back. 

 

SHRI S, VIDUTHALAI VIRUMBI: Sir, 
what is the position in regard to 
unemployment? In 1982, the number of 
unemployed, educated unemployed, 

on the live registers of Employment 
Exchanges stood at 197.52 lakhs. Alter 
having implemented two five-year Plans, 
from 1962 to 1992, the number of 
unemployed, as on September, 1990, rose to 
343.68 lakhs. In 1980-81, the per capita 
income, based on that year's prices, was Rs. 
1627. After a decade, i.e. in 1991. our per 
cap£a income, on the basis of 1980-81 prices 
was Rs. 2,082. This is the situatim/ Now, for 
the elimination of poverty we cannot simply 
ask the Government to provide everything 
from their own exchequer. To alleviate the 
poverty, what I feel is, we must improve the 
buying capacity of the1 individual® of the 
nation. Whatever we have implemented so far 
for that, the Plans, have failed. That is explicit 
in the Bill itself. Therelfore, we must try to 
improve the buying capacity of the people. 

Sir, the migration of people from 
rural areas to urban areasi is not in 
evitable if our Plans are actually 
implemented in the manner in which 
they were envisaged. Migration takes 
place from rural to urban areas, which 
means slums 'are created' in the urban 
areas because of migration. There 
are two reasons for this migration. 
One is unemployment and under 
employment in the rural areas and 
the other is the disparity in wages 
in the urban and the rural areas. 
These are the two important factors. 
To arrest this migration from rural to 
urban areas, the Government should 
see that agro-based industries are es 
tablished and developed in the rural 
areas. If that is done, we can stop 
the imgration. And without stopping 
this migration we cannot solve the 
economic problems even in the urban 
areas.  

Further, Sir, as far as development is 
concerned, we have to bear two things in 
mind—(1) economic development, and (2) 
social justice. We can find it out if we go 
through Article 17 and Article 38 of the 
Constitution Article 38 comes under the 
Directive Principles of State Policy. When 
between     70 and 80 per   cent 



 

of   our      people      are        poor,      it means     
we   must    go to     the root-      \ cause of it. 
Here in India it is not a     class struggle, but a 
peculiar struggle     ' was waged throughout the 
centuries. If you go through the history,    you 
will, find that for the last 2,000 years it has been 
a caste war—which is still fcgoing   on.   This 
morning     somebody said that the Mandal 
Commission is the root-cause of the troubles 
and unrest in the society. It is not so. The root-
cause of the troubles in this society  is the Manu     
Dharma Shastra and not the Mandal 
Commission. The ' sooner  we banish  those 
things from our minds, I think, the better it will 
be for the nation. Rather, I feel that the Manu 
Dharma Shastra should be banned in this 
country and, wherever we find it we must burn 
it or bury it several fathoms deep. The compart-
mentalization  of the society through the caste 
system is the  main cause Of all the trouble. So,    
we must actually overcome that  problem. That 
is one. 

Secondly, the industries that we have to 
establish are different from the industries that 
we have already established. I can tell you that 
more than 2,18,000 SSI units in the country are 
sick, In the medium and large-scale industrial 
sector, 1,455 units are sick. We have to deal 
with this problem on a war footing. Otherwise 
we cannot solve this problem.' 

Now, Sir, reserving some Parliament and 
Assembly constituencies for Scheduled Castes 
and Scheduled Tribes is not going to solve the 
problem. As far as MPs are concerned, nearly 
79 seats in Parliament, and, so far as MLAs are 
concerned, nearly 557 seats in the Legislative 
Assemblies throughout India, are reserved for 
Scheduled Castes and Scheduled Tribes. In spite 
of that the problem has not been solved. But this 
fundamental problem has got   to be solved. 

People may argue that since Independence we    
have    developed    and 
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made much progress. Yes, if it is in terms of the 
radio sets, television sets and telephones    
provided in homes. But in real terms we. are not 
developed to the extent we ought to have. For 
example, I may tell you, Sir, if you take the 
global • trade in terms of percentage,  on  15th 
August  1947 our     share     of     the     global 
trade was     two       per cent.       But,     un-
fortunately,     in       40     years     our share in 
the global trade, has come down by 1.6 per cent 
to 0.4 per cent. That is   India's share in the     
global export trade.  As far as  engineering 
goods production is concerned,       on August 
15, 1947 our share in the engineering goods 
production was 2.5 per cent, but now it is only 
0.6 per cent. That means, it has been reduced by   
1.9 per cent during the last     40 years.   We 
have developed it but not to   the extent the 
world has developed it   Therefore, we cannot       
say that we have developed. No, it is not so. 
Therefore, from the beginning we have to go 
through that 

Mr. Pachouri's Bill, I feel, more or less, 
would have shaken the heart of hon. 
Members by this time, if thy have got heart. 
If they have not been shaken, they are not 
human beings. This is the situation we are 
confronting   with. 

I am feeling about the time constraint, as 
the hon. Vice-ChairmJan is feeling. 

As far as the fundamental things are 
concerned, one, we have to raise the buying 
capacity, enhance the buying capacity of 
individuals. To enhance the buying capacity, 
we want jobs. For creation of jobs, we want 
industry to be developed. To develop indus-
tries, more investment is required. We cannot 
say that there is no money. 

For example, I tell you, Sir, the 
Government is struggling for money, for 
revenue. At the same time, I tell you, Sir, the 
information I received, in   case it is true, is 
that during the 
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[Shri S. Viduthalai Virumbi] months of     
May     and June    alone, 10,000 kg. of gold 
has been imported into India. That is,  it 
came        into India through NRIs or some 
others. If within two months we are able to 
get 10,000 kg.     of gold,    maybe        due to   
the new     economic    "policy,      it shows  
that today if     we open    the gates, if we ask 
black-marketeers to rule the country, they 
can do it. This is the situation.      Five    
years before what was the situation? Black 
money was   more or less running a parallel 
government  against the  Government of   
India. Now black   money is able to   prevail 
upon the    Governmnet of India, and     black 
money is     ruling India.    From its clutches, 
we have to break.      Otherwise,     whatever    
Bill comes, whatever argument we      are 
going   to put forth, whatever    plans we 
envisage, whatever we are going to   
implement, they are not going to solve the 
problems. 

Therefore, the fundamental issue is to raise 
the buying capacity, we must do something. 
That is create jobs in industry, provide 
investment for industry, and for investment 
we must see that the black money is unearth-
ed. The Finance Minister has done everything 
except unearthing the black-money. Why he 
is so much afraid of black-marketeers, I do 
not know. We should unearth the black 
money which is now fruitless for productive 
purposes. Then, I feel that this problem will 
be solved. 

With thees words, I conclude. Thank 

you very much. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Thank you very much. Dr. Sivaji, 
five minutes. 

DR.        YELAMANCHILI    SIVAJI 
(Andhra Pradesh):  Sir, I do not like to  exceed 
the time limit    prescribed by the hon.  Vice-
Chairman. 

I would like to add that the Government is 
going in a different direction, and it is against 
the cherished goals of our forefathers. 

Dr.   Manmohan Singh,  time      and again, 
mentioned that there       would be no free 
lunch.    Everything     that was provided, all 
the welfare measures, have been curtailed.        
Sir,   you know, in Andhra Pradesh, rice      
was supplied at the rate of Rs.  per Kg. to all 
poor people at the rate of 25kg. to each family.     
About       1,10,00,00 families were supplied 
with subsidist ed  rice.   As  soon  as   Congress  
cars' into office in Andhra Pradesh, it   in been 
slashed down from 25 Kg.    fo* each family to 
16 Kg., and the   price has been enhanced to 
Rs.  3.50      per Kg. 

The hon. Minister in the morning, in the 
course of his reply during the Question Hour, 
was discussing about vagabonds and street 
children. There was a scheme in Tamil Nadu. 
It was introduced way back when late Kamaraj 
Nadar was the Chief Minister, providing mid-
day meals to school children to induce 
vagabonds as well as children from low socio-
economic groups, to encourage them, to attend 
schools so that they can have their own 
vocations. Instead of extending this scheme to 
other parts of the country and committing 
some expenditure to the States for it, they put 
it into the non-Plan expenditure so that the 
entire burden is on the State. Similarly in the 
case of housing, when the Telugu Desam Party 
was in power it constructed 15 lakh pwcca 
houses for improving the socioeconomic 
condition of the economically weaker sections 
of the society. But as soon as the Congress 
came to power, it reduced its emphasis on it. 

Employment generation, road construction 
and bridge construction are important aspects 
in any country economic policy and welfare 
measures, but during the present Budget 
proposals Dr. Manmohan Singh reduced 
alocations on all these. It has reduced 
allocations on agriculture and rural 
development. Because of the Government's 
complacency, there is a warning signal that 
food production wi come down and we may go 
back to the PL-480 days. This     year 
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we are importaing 10 lakh tonnes to 20 lakh 
tonnes of wheat. The same situation is likely 
to arise in the case of rice. We are going to 
import pulses and cotton also. Strange thing is 
that instead of encouraging our farmers to 
produce more by paying them more, the 
Government is interested in importing wheat, 
cotton and fther agricultural products at 
double the price it pays to our farmers. I 
would suggest that the Government should 
make proper allocations on agricultural and 
rural development and give due attention to 
the welfare programmes. Sir, I hope you 
attended the Tirupati session of the Congress 
Party. Everyone who goes to Tirupati has to 
get himself clean-shaved.  At the Tirupati  
Session. 

[The  Vice-Chairman,   (Shri   Shankar 

Dayal Singh) in the Chair] 

The Congress party has clean-shaved all its 
welfare policies and cherished CToals set by 
late Jawaharlal Nehru and Indira Gandhi. 
Instead of following up those policies, it is 
reducing its emphasis on the welfare measures 
at the instance of the IMF. I would like to 
advise the Treasury Benches to see that they 
are not so hasty to bid a complete goodbye to 
the cherished goals of their own Congres 
Party. 
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DR. YELAMANCHILI SIVAJI: Some 
sound" is coming. I don't know what type 
of sound is this. 

SSHRI SARADA MOHANTY-     Sir, lam 

 on a point of order. 

 

SHRI SARADA MOHANTY: I would like to 
know whether the Government is going to 
provide ration cards to those people who have 
not got permanent houses so that they can lake 
ration from the ration shops. 
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SHRI S. BIDUTHALAI VIRUMBI: 1 

want to know as to how many jobs have' been 
provided by your Government  during the last 
one year. 

 
 

†[ ] Transliteration   in Arabic  Script. 
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The  Bill  was,   by   leave,  withdravm. 

DR. YELAMANCHILI SIVAJI: Sir, we 
will opt for divsion... (Interruptions) .. 
.Division may be taken up... (Interruptions).. 
.We are supporting your Member's Bill. What 
is wrong? 

SHRI JAGDISH PRASAD MATHUR 
(Uttar Pradesh): Mr. Vice-Chairman, after 
announcing tlie withdrawal of the Bill, Mr. 
Sivaji... (Interruptions)  

DR. YELAMANCHILI SIVAJI: It was not 
the pleasure of the  House that   he   
withdraw... (Interruptions)... 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): Sivaji, the 
mover, Mr. Pachouri, has already withdrawn 
it... (Interruptions).. .I am telling you one 
thing. When I asked the pleasure of the House, 
I think you also expressed your pleasure. I 
have already given my ruling. Kindly don't 
press now. He has already withdrawn it. Now, 
clarifications on the Pilibhit statement... 
(Interruptions) ... 

DR. YELAMANCHILI SIVAJI:   Sir, may  I  
bring  to the  notice  of       the House  and the  
Government, through you, that it is a practice in 
the South Central Railway   that everyday 
somewhere or      other an   accident takes 
place.  For the last  eighteen months, about 120 
aecidtents took place in the South  Central  
Railway.     Yesterday, the day before and the 
day earlier to that, everyday somewhere      or      
the other, an accident is taking place    in the 
South Central Railway    and   the Government 
does not take it seriously to come out with a 
statement. It is the     norm      and convention      
of the     House     when     it        is        in 
Session     that     whenever     there   is an  
accident, the Government    comes out with a 
statement.    But the Government does not 
bother about it and they feel that is a     regular   
feature and does not warrant any statement. It 
exhibits tile complacency   of   the Government 
m regard to the repeated 

 



 

[Dr. Yelamanchili Sivaji] accidents in the 
South Central Railway. So, through you, I 
would like to convey to the Railway Minister 
to see that the Government should come out 
with a statement in the House. 

THE, VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH) : Now, the 
Parliamentary Affairs Minister will make 
some statement regarding ... {Interruptions) ... 

DR. YELAMANCHILI SIVAJI; He can 
react to it... (Interruptions) . 

THE MINISTER OF STATE" IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI M. M. JACOB); The hon. Member has 
mentioned about the railway accidents. I will 
convey it to the Railway Minister. 

ANNOUNCEMENT RE. GOVERNMENT 
BUSINESS FOR THE WEEK 

COMMENCING 10TH AUGUST, 1992 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI M. M. JACOB) : With your 
permission, Sir, I rise to announce that 
Government Business during the week 
commencing 10th August, 1992, will consist 
of: 

1. Discussion on the Resolution 
seeking disapproval of the Capital 
Issue (Control) Repeal Ordinance, 
1992 and consideration and passing 
of the Capital Issues (Control) Re 
peal Bill, 1992 as passed by Lok 
Sabha. 

2. Consideration and return of the 

following Bills as passed by Lok 

Sabha: — 

(a)  The Appropriation      (Railways) 
No. 3   Bill 1992. 

(b)  The Appropriation      (Railways) 
No. 4 Bill, 1992. 

3. Discussion   on  the     Resolution 
seeking approval of the continuance in force 
of the Proclamation issued on  18th July,  
1990 in relation      t°-the State of Jammu 
and Kashmir. 

4. Consideration and return      of the 
Jammu and Kashmir Appropri-. ation (No. 
2) Bill, 1992 as    passed by  Lok  Sabha. 

5. Discussion ton the Resolution seeking 
approval of the continuance in force of the 
Proclamation issued on 2nd April, 1992 in 
relation to the State of Nagaland. 

6. Consideration and passing of the 
Foreign Exchange Conservation (Travel) 
Tax Abolition Bill, 1992, as passed by Lok 
Sabha. 

7. Consideration and return of the 
following Bills as passed by Lok Sabha: — 

 

(a) The Appropriation  (No.  3) Bill, 
1992. 

(b) The Appropriation  (No. 4) Bill,  
1992. 

SHRI JAGDISH PRASAD MATHUR 
(Uttar Pradesh): I am asking only for my 
information. That has not been passed as yet, 
I think. 

SHRI M. M- JACOB:  I have     not 
received the Message from there. 

SHRI JAGDISH PRASAD MATHUR: 

Not yet? 

SHRI M. M. JACOB; So far the Message 

has not come. 
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